
21 Oral Answers [14 MAY, 1993] To Questions 22 
 

SHRI SOM PAL : A Member has to send a 
registered letter saying that CAG has given 
this report. (Interruptions) Madam, you 
should issue your directions. He is taking the 
House for a ride. 

SHRI MD. SALIM ; This shows how 
serious they  are. ..(Interruptions) The 
people are not getting water. 

THE DEPUTY CHAIRMAN : If you sit 
down, then the Minister can answer. Mantri 
Ji, if you have not seen that report, please see 
it and find out what are the defects which 
have been referred to in  the   Report  and try  
to rectify them. 

SHRI P. K, THUNGON : This is v, hat  I  
was  trying to  say. 

TGT  Pay  Scale  to   Music Teacher* 

264. SHRI   DIGVIJAY  SINGH   : DR.   R.  
K.  PODDAR  : WiU   the   Minister  of   
HUMAN        RESOURCE   
DEVELOPMENT      be   pleased 
to  state   : 

(a) whether i; is a fact that Govern 
ment have since decided in principle, togrant 
TCiT pay scab to Music Teachers 
of   kendma   Vidyalayas 

(b) if so. by when the scale is likely to be  
'implemented;  and 

(c) if not   the   reasons   therefor    

 

 

.'The questions was actually asked on the 
floor of the House by Shri Digvijay Singh 
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THE DEPUTY CHAIRMAN : Supple-
mentary is important. You just ask a pointed  
question.    

THE DEPUTY CHAIRMAN: Mr. Jadhav, 
I am still in the Chair and in control of the 
Members which includes you also. I request 
the Member to put a pointed question. Then, I 
would see that the Minister answers to it. If 
you mention about the whole policy of music 
teachers.. (interruptions)...You put a question. 

THE DEPUTY  CHAIRMAN   :       You 
are' more  influenced  by  the- presence  or 
myself. 
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DR. R. K. PODDAR : Madam, it is i fact 
that most of us appreciate music, nit not 
music teachers. (Interruptions). I relieve that 
there are about 45,000 eachers in Kendriya 
Vidyalayas, in 771 schools. I believe that not 
more than one music teacher is there in each 
school. So, only 600 to 700 music teachers 
are there. They are all graduates with the 
same qualifications as the Trained Graduate 
Teachers in Delhi Administration schools as 
well as in Union Territoies' schools, as Mr. 
Digvijay Singh has said. This s a very serious 
question raised that just because they teach up 
to class VIII, they should get lower pay-
scales. What is happening in colleges and 
universities ? There are some teachers who 
teach in higher secondary dasses. 

THE DEPUTY CHAIRMAN : Please ask 
very limited  question. 

DR. R. K. PODDAR : What is the 
argument ? 

THE DEPUTY      CHAIRMAN   :   You 
don't argue. Put your question  and      let her 
answer. 

DR. R. K. PODDAR : I would request the 
Government to reconsider the position that 
teachers with the same qualifications are 
getting the salary of a Trained Graduate 
Teacher in Delhi Administration schools and 
teachers witk. the same qualifications are not 
being given the same pay-scale in the 
Kendriya Vidyalayas. This is very 
discriminatory. I would request the 
Government to reconsider this position. 

KUMARI SEIJA : I think I have answered 
this question. The work load is much less in 
the Kendriya Vidyalaya. We have only one 
teacher per school in the Kendriya Vidyalaya 
and it is a co-curri-cular   activity,   not   an   
elective  subject. 

DR. R. K. PODDAR : Then, why do you 
give them permanent, full-time, appointments 
? You should make the appointments  on  a      
part-time  basis.    You 

 



27 Oral Answers [RAJYA   SABHA] To  Questions 28 

should not give permanent appointments and 
give them lower salaries, (liuerrup-fom).

 THE DEPUTY CHAIRMAN : I 
think she has answered enough on this. Ques-
tion No. 265. {Interruptions). It should be on 
the basis of the question, not two 
supplementarics or ten suppleineniaries. 

SHRI V. NARAYANASAMY : Madam, I 
agree. But it is relating to teachers' problems. 

THE  DEPUTY CHAIRMAN   :       Mr. 
Narayanasamy, we have gone on to another 
question. Yes, Mr.  Jogi. 

 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
WITH ADDITIONAL CHARGE OF THE 
MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES  (SHRI P.  K.  
THUNGAN) : 

(a) to (c) A statement is laid OH the table of 
the Sabha. 

Statement 

(a) to (c) Government have taken a 
decision for banning use .of wood- in the 

 

construction of Government buildings by the 
Central Public Works Department for new 
works starting after 1st April, 1993. The State 
Govemments|Union territories ave also been 
addressed impressing upon them to take 
similar steps and to advise the State level 
housing and building cons-ruction agencies 
for using wood substitutes to the exclusion of 
wood in the construction works. Housing 
Finance and lending Institutions in the 
housing sector have also been advised to 
promote on the use of the wood substitutes in 
the housing and building schemes funded by 
them. 

It is expected that with the lead given by the 
Central Public Works Department and the 
State Governments/Union territories, the 
private builders would also fall in line and 
adopt substitutes for wood for construction  
purposes. 

 


